Origlnal Appliﬁﬂti&n {

Lila Dhar Paliwal

and another By L

Hon'ble D.S.Micra-AM
Hon'ble G.S.Sharma-JM

( Telivered by Hon'ble D.S.Misra)

-

In this a2pplication under Section 19
of the Administrative Tribunals Act XIII1 of Lgﬁﬁln'
the applicant has prayed for a direction ta'tﬁ%}ji
respondents not to terminete his services ft@@%'”
11.1,1987, The applicant claimes that he ha§
been working on the post of Stenogrepher Graup*ﬁ’

the office of the Welfare Commissionesr Labﬂuﬁi
Welfare Organisation,Allahabad, under the Mlniaj-
of Labour,Government of India since lﬁm3.1935'@§;ﬁ'
& ad hoc basis and that he wes entitled to Eaii;?
regularised on this appointment as he was agﬁ;“
s

to the post of Stenographer after proper 591 

respondents to show cause a&s to why the pﬁti;
be not sdmitted and the prayer for interim x
be not grantcd On the lest dete of hﬂaﬁ5‘L

=t =l

i EQQP;T'gﬁt :fll&ﬁ an a@plicatinﬂaan




this applicatiﬁn a pra?er waéﬁﬁ;h
respondents may be directeﬁ ﬂﬁti?r y
interview on 6.2,1987 and allow th&w
Cantlnue on the post of Stenﬁgrapheti?

further orders of the Tribunal.

3. The respondents filed ;aumteggﬁfrf
in which it is conceded that the appl;i_gmﬁ#;
Stenographer Group-D for 2 perlod of

was mace specifically clear thet the

appolntment/promot10n/cnnfirmat1an under the
Lebour Welfare Orgenization, It is also stated
that the term of the petitioner was extenﬂed fr.

time to time with break in the service and thﬁ

last extention of the term of the petitiﬂnﬁm-iﬁ;*'

upto 10.2.1987. It is elso steted that in respon

to an advertisement No. 49/86 dated 6. i;.lgﬁﬁ“f

applications fer filling the post held b? thﬁ
epplicent were invited through the Lﬁcalfns
Employment Exchange and the néemes of"20-@&mﬁa
'ffam all over India have been reseiwaéggﬁﬁim
ﬁnm-nandidates have been calleﬂ for iﬁt&f:?.




stay PraYeﬁ for is §ra',"'2_ffuﬂ'1__"__.
suffer irreper&bla iﬂjjfi;g;c4y$

applicant. We have considered the Prayﬁr @ﬂﬁf

in the supplementery appllcatlan for staying'tfj;ﬁﬁ

may cause financial loss to the Covernment. The

basis to the post held by him, his
be ameliorated . Ve also feel that

y the public 1nterest to stay the

applicent and not to make any appﬂlntmeﬂt on f“*

basis of this interview on the post held hY iﬁ

applicant until the final disposal of tba g H;

apglicatian. The respondents are direatea ﬁ'




